
J 	 CENTRAL ADMINISTRTIJE TRIBUNAL 
I 	 8ANGLO7NCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560038. 

Dated: 

IS OCT 1993 
APPL.ICATI.0N No(s) 	817 of 1993. 

APPLICNTS:C.G.Ch8kr8P8fli Rao 	RESPONDENTS: The Chief Engineez, 
adiiIe1and Crounde,& Others. 

TO. 

Sri.PLI1adhusudan,Advocet,No.8449 Upstairs,17th-C-Main, 
Fifth Block,Rajajinagsr,Bengalore-560 010, 

The Chief Engineer,Soüthern Command Headquarters, 
Engineers Sranch,Pune-411001. 

The Chief Engineer,adres Zone, Island Grounds, 
14adrae-600009. 

The Commander works (ngifleers(rmy),1O1, 
Dickenson Road,Bangelore-42, 

5ubjct:- Foruerding of c_ppies of the Order passed 

Please find enclosed herewitha copy of' the 

ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the 

above said application(s) onag Seventh October4 1993. 
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BEE THE CENTRAL 	ISTRTIVE TRIBUNL 
BAN@JDRE BENCH: BINWRE 

S 	 kTED THIS THE SEVENTH DAY OF OCJtEER 1993 

Present: 

Hon 'ble Mr. Justice P .K. Shyanisundar ... Vice-thairnan 

lion' ble Mr. V. Rainakrishnan ...member [A] 

APPLICATI(1 NO.817/93 

C.G. thaicrapani Rao, 
S/o late C.H. Gopalaicrishna Rao, 
Aged about 54 years, 
Upper Division Clerk, 
0/0 Ctiiiiander Works Engineers, 
[Army], No.101, Dickenson Road, 
Bangalore - 560 042. 	 ...1pp1icant 

[Shri M. Madhusudan ... advocate] 

V. 

The thief Engineer, 
Madras Zone, 
Island Grounds, 
Madras-600 009. 

The Chief Engineer, 
Southern Oiiand, 
Pune-411 001. 

The Union of India, 
rep. by its Secretary, 
Sena Bhavan, 
Raksha Manthralaya, 
Ministry of Defence, 
New Delhi. 

Catunander Works Engineers, 
[Army], 101 Dickenson 
Road, Bangalore-42. 	 ... Respondents 

This applicatior having • cate up for admission before this 

Trthinal today, Hon 'ble Minber [A],  nade the fo11.zing: 

ORDER 

The applicant has prayed for cancellation of the order trans-

ing him from Bangalore to Kutch. We have heard the learned 

sel for the applicant and we admit the application and dispose 
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off the same finally. 

2. 	In a similar case we had na3.e an order in O.A. No.523/93 

disposed off on 28.7.1993 where we had directed that the respon- 

dents should regulate such cases in terms of the new policy to 

be fornulated by the deçartment and that if under,  the new policy 

also the officials are liable to be transferred it cannot be 

helped. 	We also notice that theie is a further xxruiiunication 

dated 	7.9.1 993 which contained sane 	instructions 	for issuing 

transfer orders of Group C and D employees as at. Annexure D to 

- the application. 
_ 

\ 
We direct that the department should regulate the applicants 

'I 
case keeping in view the instructions contained in letter dated 

Id 

7.9.1993 referred to supra. 	No costs. 

C' 
ME1BER [A] VICE-CHAIRMAN 
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PUT Y R EG 1ST R d;;--- 
JUDICIAL BRtNC-IES. 

CENTRAL ADMINISTRATIVE TRIBUNAL 
• PNG AE—ORE OENCH  

Second Floor, 
Commercial Complex, 

Indirenagar, 
Bangelore-38. 

Dated: 18 FEB 1994 

PPLICTION NO(s) •) v7 /9-3' 

PPLICNTS: 	 REaPONi)ENTS: 

C 	 kQo guzCL £zi 
T o. 	 1T\cQd ôc 2cLQ. 

- Sz (Tk 	 cQcA fl 	U 4 * 

Rct 	7 0 c '- 	cs 	cio'zc - 0 

e 	Ccr s 6 

Comm 

.$€cQ LQL SAq"-P~q - 

U iUP LLQA lccuo C(Q 

rcctFj 
 

	

c 	'c 

	

J 	I o i, 	yCX1 	 S t7 	-C2 

SUBJECT:— Foruardino of copies of the OrdeTs passed by 
the Central Adminitrafive Tribunel,B'angalore. 

-xxx- 
Please find enclosed herewith a copy of the 

Passed by this Tribunal 

in the above mentioned application(s) on______________ 



In the Central Administrative 
Bangalore Bench 

Bangalore 

Tribunal 

c F71'-r "'Y t &d'l'mj 2~cn'e' 
Application No................ .......................... of 1993 

ORDER SHEET (contd) 

Date 	 Office Notes 
	

I
Orders of Tribunal 

PxS(vC)/VR(rlA) 

07.02.1994 

Orders on e.A.No.817/93 

e have heard both 8idea and taking 

note of the grievance made by shri P1.V.Rao 

the standing counsel appearing for the  

applicants herein stating that without 

notice, we disposed off application No.817/93 

affecting an order passed by the department 

in transferring the applicant in the O.A, 

ordering the same to be put in cold storage 

for some time, he therefore, submits that 

the order disposing off application No.817$93 

at the admission stage be recalled and the 

matter be heard again. Thou, we think 

this is a futile exercise, we however recall 

our order dated 7.10.1993 made in O.A. 

No.817/93 and now make an order after having 

heard both aides and that following our 

decision in O.A.No.523/93 disposed off on 

28.7.1993, we issue the following directions: 

The department should regulate the 

applicant's case keeping in view the inatruc-

tions contained in letter dated 7.9.1993 

referred to in O.A.No.523/93. 

With this observation, this 

application stands disposed off finally. 

No costs, 
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